St. Under

St, Under PHALGUNA 7, 1805 (SAKA) 210
Direction 118 Direction 115
MR. SPEAKER: You have made gy g fisar andk oY sar wg firfiedvor
the gubmission already. The siate.

ments are before me. I will have
to go through them. I will do so.
{ cannot give a ruling ofthand at once.

SHRI JYOTIRMOY BOSU: What
wag my supplementdry? It was about
a chemical powder, The Charge was
very clear that its landed cost was
Rs. 3.50 and it was sold in the black
market at Rs. 7.50. The Minister
talks about copper and alumimjum.
Are we jackasses sitting here?

MR. SPEAKER: Please sit down.
There is no question of blackmarket
or anything, The question ig whether
the Minister, knowing certain facts,
superessed them. I will have to see.
I will gee that.

SHRI JYOTIRMOY BOSU: You
had my statement. You had the
reply from the Minister, You had
these before you for a considerable
length of time. I brought this motion
in December, if I remember aright.
24th December. You cannot take the
edge of the issue like this. You had
my statement. You had the Minis-
ter’s statement. You had them for
a long time.

MR. SPEAKER: There is no ques-
tion of long time. It has come today.

SHRI JYOTIRMOY BOSU: What
has come today? — All right.

ot wzo fagrd ol : qod qw
W AT 93X WY wreET frore 8 and
f& 116 vy wow gar § W% 224 wyt
we D & 1 ag Fafedsr w1 a0

weue SR : T RTI ¥ a4y %%
T A AW ¢ & oy e w
WAz ERE v ak ¥ 1154
gt dvae Juk W § 2w v }
wyt e i Y awar &4

sit e fagrd st : e
WA #T yaif ®r foamar wn, |

emwy?

weaw wiiven : ag o dwAr o

oft ww foud : @ 1966 #r T
ot wfer § et aes § oo qasog
foar wigr g 1 & & o grgem ¥
ar ¥ wrwey Jorar o W IW 9T LAY
e § fir s ¥l dar i
§ ot ag Frfedror o7 wwer 8

ot wigga W (ATUYY) : Awy
aew, 115 & ¥ AW fafrec &
siiewe & faq s@wE o Wy g
Ug AT & | NI 115 W AT AL
e frar o fafaeee =Y dom
faar o

weaw AE : ag AT KaT STiNwT
g & & 9@ )

Y AT Iy |

1229 hrs,

MATTER. UNDER RULE 377
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MR. SPEAKER: Order, please.
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MR. SPEAKER: 1 had allowed a
Calling Attention on it for tomorrow,
but I am told because of the budget
which is coming, for adjustment of
time, 1t will have to go for some
other date. I had allowed it yester-
day. If the statement does not come
I am going to allow it; it will have
to come.
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SHRI JYOTIRMOY BQOSU: No, Sir
You had told the Government to
appirise this House of the actual facts.

MR. SPEAKER: Anyway, he hag to
come with that

SHRI JYOTIRMOY BOSU: When”

MR. SPEAKER: I shall enquire in-~
to that.

SHR) JYOTIRMOY BOSU: Thank
you.

SHRI S. M. BANERJEE (Kanpur):
Sir, Since Mr. Shinde is here, let
him make a statement on the stua-
tion in regard to the employees of
the Food Corporation of india.

MR. SPEAKER: If I allow you,
then others may also have to be
allowed. I have already allowed one
under rule 377. I am not allowing it.
You cannot raise such things without
my permission.

Now, Shri Mavalankar.



